
Ref No.:- bJ / 
. I 0~1r1/ UJ2-.i.; 

To, 

The Registrar, . 

National Green Tribunal 
Principal Bench, New Delhi. 

Sub: Response on behalf of Respondent No.-1 Uttar Pradesh follution Control Board in 

Compliance to order dated 17.05.2024 passed by the ·Hon'ble National Green 

Tribunal, New Delhi in O.A. No. 84/2024 "Ankur Jain V/s U.P. Pollution Control 

Board & Ors". 

Respected Sir, 

In compliance of order dated 17.05.2024 passed by the Hon'ble Tribunal in O.A. No. 

84/2024 "Ankur Jain V/s U.P. Pollution Control Board & Ors. Response on behalf of Uttar 

Pradesh Pollution Control Board is enclosed. 

It is requested that the s_aid response may be presented before the Hon 'ble Tribunal for 

kind consideration. 

Encl: As above 

Copy to: The following for information and necessary action: 

I . District Magistrate, Mathura. 

2. Advocate Ms. Sthavi Asthana. 

Your's Sincerely, 

Regio Officer 

UPPCB 

2. Chief Environmental Officer (CEO-4), UP Pollution Control Board, Lucknow. 

3. Chief Law Officer, UP Pollution Control Board, Lucknow. 

/ 
Regional Officer 
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Annexure-2 

AnkurJain 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

In the n1ntter of: 
Original Application No. 84/2024 

Applicant 

Versus 

Uttar Pradesh Pollution Control Board & Ors. Respondents 

Response on behalf of Respondent No.-1 Uttar Pradesh Pollution Control 
Board in Compliance to order dated 17.05.2024 passed by the Hon'ble 

National Green Tribunal, New Delhi in O.A. No. 84/Z024 "Ankur Jain V/s 
U.P. Pollution Control Board & Ors" 

1. That, the Original Application is registered on basis of the letter petition sent by Shri 

Ankur Jain resident of 6-A, Agga1wal Dhan1, behind Paatiram Mandir, Sonkh Road, 
.. 

Mathura with allegation of illegal cutting of 200 green fruit bearing trees by one Om 

Aham Social Welfare Foundation, 48-C, Gautam Nagar, Road No. 3 Mandsaur, 

Madhya Pradesh for building construction of con1mercial yoga sansthan at an ancient 

park located in Anti, Kewali Shri 1008 Jambooswruni • Digambar Jain Siddha area 

Chorasi Mandir, Daybil Nagar, Krishna Nagar, Thana • Kotwali Mathura thereby 

damaging the environment and affecting the flora and fauna. It is alleged that the 
I 

remaining 30-32 trees are also being destroyed by the project proponent. 

2. That in the captioned matter Hon 'ble National Green Tribunal, New Delhi has passed 

directions vide its order dated 19.09.2022. The operative part of the direction is as 

follows:-

" ........ H~nce, we implead the following as respondents in the matter: 

? ........ 
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(i) Uttar. Pradesh Pollution Control Board, through its Member Secretary 

(ii) DiStrict Magistrate, Mathura 

(iii) Om Aham Social Welfare Foundation, through its administrative head, 48-C, 

Gautam Nagar, Road No. 3 Mandsaur, Madhya Pradesh 

(iv) District/Divisional Forest Officer, Mathura 

4. Let notice be issued to the above Respondents for filing their response atleast one 

week before the next date of hearing. 

5. List on 02.09.2024" 

3 • In compliance to the above directions the District Magist~ate, Mathura vide its office 

order no. 5781/35-3 NGT dated 28.05 •. 2024 formed a ·committee comprising the 

following officers for enquiring into the matter with spot verification:-

1. Sub divisional Magistrate, Mathura : Chairperson 

2. Regional Officer, Pollution Control Board, Mathura • : Member 

3. Sub Divisional Forest Officer, Mathura : Member 

4. The co1n1nittee visited the spot referred in the complaint i.e Antim Anubaddh Kevali 

Shri 1008 Jambu Swami Digambar Jain Siddh Kshetra 'Chaurasi Mandir, Krishna 

Nagar, Mathura on 10.08.2024 to conduct the enquiry. The committee submitted its 

report with conclusion as follows; 

"Hence, on the basis of analysis of the. evidences referred above viz. Google Earth 
. . 

images presented in complaint letter, Statements of the long time regular visitors of the 

religious place, Statement of the chairperson of the referred religious place and the spot 

inspection by the committee, the alleged tree felling could not be established." The 

enquiry report of the committee is enclosed as Annexure-3 

Therefore, the above Response is being placed for kind perusal and necessary action of 
the Hon 'hie Tribunal. 

Regi al Officer 
U.P. Pollution ·control Board 

Matbura 

I 
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Enquiry report 

(A) Background 

Following directions have been issued by Hon'ble National Green 

Tribunal in order dated 17.05.2024 in OA no. 84/2024 (Ankur Jain Vs 

Uttar Pradesh Pollution Control Board & Others) filed on the letter 

petition of Shri Ankur Jain-

"... 2. The letter petition raises substantial issue relating to the 

compliance of environmental norms. 

3. Hence, We implead the following respandents in the matter: 

(i) Uttar Pradesh Pollution Control Board1 
through its member secretary 

(ii) District Magistrate, Mathura 

(iii) Om Aham Social Welfare Foundation1 though its administrative 

head, 48-C, Gautam Nagar, Road No. 31 Mandsaurl Madhya Pradesh 

(iv) District/Divisional Forest Officer, Mathura 

4. Let notice be issued to the above respondents for filing the response 

at least one week before the next date of hearing 

5. list on 02.09.2024 ... " 

For enquiring into the matter with spot verification and filing the reply, 

following committee has been constituted by District Magistrate, 

Mathura vide his office order no. 5781/35-3 NGT dated 28.05.2024-

1. Sub divisional Magistrate, Mathura : Chairperson 

2. Regional Officer, Pollution Control Board, Mathura: Member 

3. Sub Divisional Forest Officer, Mathura : Member 

(B) Proceedings of the committee 

The committee vide its letter no. 6371/35-3 dated 27.06 .. 2024, 

requested Shri Ankur Jain, Letter petitioner in the instant OA, to present 

his case before committee with factual evidence on 01.07.2024 at the 

office of Sub divisional Magistrate, Mathura. But neither Mr. Ankur Jain 

nor any of his representatives became present before the committee for 

the purpose. 

7 

' 
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Again, the committee requested vide its letter no. 423/35(NGT} 

dated 30.07.2024 Shri Ankur Jain to present his case before committee 

with factual evidence on 06.08.2024 at the office of Sub divisional 

Magistrate, Mathura. But neither Mr. Ankur Jain nor any of his 

representatives became present before the committee for the purpose 

this time also. 

Committee requested Om Aham Social Welfare Foundation vide 

its letters 6369/35-3 dated 27.06.2024 and 425/35-3 (NGT) dated 

30.07.2024 to present its case before committee with factual evidence 

on dates 01.07.2024 and 06.08.2024 at the office of Sub divisional 

Magistrate, Mathura. But no representative of the referred foundation 

came to present any evidence or statement before the committee. 

The committee visited the spot referred in the complaint i.e Antim 

Anubaddh Kevali Shri 1008 Jambu Swami Digambar Jain Si~dh Ks_hetra 
. . 

Chaurasi Mandir, Krishna Nagar, Mathura on 10.08.2024 to conduct the 
. . 

enquiry further. Photographs of the spot inspection are attached as 

annexure no. 1. 

The committee could not find any concrete evidence of tree 
.· . . 

felling like tree stump, wooden logs etc. at the referred 1ocatic>ri. 

Statements of the regular long time devotees and other _persons, 

not directly connected with the matter concerned, were ·recqrde_d by the 

·committee to find the truth. (Statements taken are attached as 

annexure no. 2) 

The chairperson of Antim Anubaddh Kevali Shri 1008 • Jambu 

Swami Digambar Jain Siddh Kshetra Chaurasi Mandir, Krishna Nagar, 
. . 

Mathura shri Seth Vijay Kuamr presented himself before committee on 

16.08.2024 and submitted his statement to the committee regarding the 

matter. (Statement taken is attached as annexure no. 3} 

To conduct the enquiry in impartial and time-bound manner, the 

last opportunity was given to the letter petitioner Shri Ankur Jain vide 

letter no. 64/35-3 dated 13.08.2024 to present his case before 

committee with factual evidence on 16.08.2024 at the office of Sub 

divisional Magistrate, Mathura. But neither Mr. Ankur Jain nor any of his 

representatives became present before the committee for the purpose 

J 
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this time also. Hence, it is clear that the letter petitioner has nothing 

more to present in the matter. 

(C) Analysis: 

The committee studied the following evidence with due diligence: 

a. The complaint of the letter petitioner and the evidence of images 

of the Google Earth App annexed with the complaint letter. 

b. Statements of the regular long time devotees and other persons, 

not directly connected with the matter concerned 

c. The statement of the chairperson of the Antim Anubaddh Kevali 

Shri 1008 Jambu Swami Digambar Jain Siddh Kshetra Chaurasi 

Mandir, Krishna Nagar, Mathura 

d. Spot inspection of the committee on date 10.08.2024. 

The complaint petitioner has complained about felfirig of 

200 fruit bearing and shade bearing trees in Antim Anubaddh 

Kevali Shri 1008 Jambu Swami Digambar Jain Siddh Kshetra 

Chaurasi Mandir, Krishna Nagar, Mathura. Fe"Y images of ~oogle 

Earth application have also been attached as evidence. By analysis 
. . 

of the images attached with the complaint, it i~ not feasible 'to 

conclude tree felling. Prima facie, the seeming reduction of 

intensity of green colour at few points in the images seems to 

emanate from clearing of bushes. 

The Statements of the regular long time devotees and ·other 

persons, not directly connected with the matter concerned, 

categorically state that no tree has been cut or felled on the 

referred place in their knowledge. 

The chairperson of the referred place has also given written 

statement that no tree has been cut for any construction. 

During spot visit of the committee on the referred location 

on 10.08.2024, committee did not find any evidence like tree 

stump or wooden logs etc on the location indicating any tree 

felling. Greenery of trees and bushes is present in the campus at 

present. 
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(D) Conclusion 
Hence, on the basis of analysis of the evidences referred above 
viz. Google Earth images presented in complaint letter, 
Statements of the long time regular visitors of the religious place, 
Statement of the chairperson of the referred religious place and 
the spot inspection by the committee, the alleged tree felling 
could not be established. 

Enclosures: As referred in the report 

~ 
Sub divisional Forest 

Officer, Mathura 

/Member, Enquiry 

Committee 

Divisional Director, 

Social Forestry Division, 

~ Mathura 

Region Officer, 

Pollution Control Board, 

Mathura 

/Member, Enquiry 

Committee 

Member Secretary, 

Uttar Pradesh pollution 

Control ijoard, 

Uttar Pradesh 

Magistrate, 

Mathura·. 

/Chairperson,··Enquiry 

Committee 

. . : 

District Magistrate, 

~Mathura 
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